
ACT No. VIII OF 1863. 

(Received the assent of the Governof*-General oa the 23rd Pchruay 1863). 

Ar, Act for the amendmetat of the law relating to the conJinemelzt of Prisoners 
seutenccd by Cowts acting u ~ ~ d e r  the authority of ~ e r  dlhjesty, and by certain 
other Courts, ar,d of Prisoners convicted of ofences i n  Native 8tates. 

WHEREAS it is desiyable to amend the lam relating to the confinement of 
Prisoners who have been sentenced by Courts acting under 

Preamble. the authority of Her Majesty, or of the Government of India, 
or ofany Local Government; and whereas it is expedient to make the same 
provision for the secure custody of persons convicted of participation in the offence 
of Suttee (burning alive) or Surnadh (burying alive) and of such other 
offences as the Governor-General in Council shall from time to time, by an 
order to be published in the Government Gazette, think fit to prescribe, 
within the Territories of Native Princcs or States in alliance with Her Majesty 
as is already made in regard to persons convicted of Thuggee or Dacoity in 
such States ; It is enacted as follows :- 

I. Regulation I X  of 1833 of the Bombay Code (to provide for tlze reception 

Repeal of Regulation in the Jails under that P~esidency of Prisoners sentenced by 
and AC~S.  Courts of Justice or Tribunals acting under BritGh super- 
intendence other thuta thoseprovided for ir, the existing Regulations), Act X V I I I  
of 1843 ( f o r  the better custody of persons coavicted of Tlzzcggee and Dacoity), and 
Act V of 1847 ( to  facilitate the execution of thee sentences of Courts established 
6y the authority of the Governor-General in Comcil for the administration of . 

Criminal Justice in Xtates or Territories administered by Oficers acting .under 
the authority of the Bast India; Conrpany) are hereby repealed. 

11. Officers 



ACT No. VI I I  OF 1863, 

11. Officers in charge of Jails within the B1.itish Territories in India shallbe 
O~ECCY. in competent to give effect, to any sentence which shall be 

Jails may give effect to 
se~itences passed by cer- passed by any Court or Tribunal acting under the autho- 
b in  Courts. rity of Her Majesty, or of the Goveivment of India, or 
of any Local Government, although such Court be not situate in a place not* 
subject to the general Regulations. Prorided that this Section shall not 

apply to any Officer in charge of any Jail or House of 
Proviso. Correction within the local limits of the ordinaiy original 

Civil Jurisdiction of any Court established by Royal Charter. 

111. A warrant under the official signature of an Officer of the Court or 

Warrant of Officer of 
Tribunal as aforesaid shall be sufficient authority for 

such Court to be suffici- holding any prisoner in confinement, or for transmitting 
ent authority. 

any prisoner for transportation beyond sea, in purmsuance 
of the sentence passed upon him. 

IV. It shall be lawful for the Executive Government of any part of the 

Executive Govern- British Territories in India, to authorize the reception, 
merit authorize detention, or imprisonment in any part of those Territories, 
reception, detention, or 
imprisonmentinBritish for the periods specified in their respective sentences, of 
India of persons con- 

I of certain persons sentenced within the Territories of any Native 
I '" Native States Prince or State in alliance with Her Majesty to imprisonment 
i 
I or transportation for the offence of Thuggee or Dacoity, or the offence of belong- 

ing to any gang of Thugs or Dacoits, or for participation in the offence of Suttee 
or Sumadh, or for such other offences as the Goveimor-General in Council shall 

I 

from time to time, by an order published in the Government Gazette, think fit to 
prescribe. Provided always that such sentences shall have been pronounced 

after trial before a Tribunal in which an Officer of Govern- 
Proviso. 

ment, duly authorized in that behalf by such Prince or State, 
shall be one of the presiding Judges. Every Officer of Government so authoriz- 
ed as aforesaid shall forward with every prisoner a certscate of his conviction, 
and a copy of the proceedings held at the trial, that the same may be forthcoming 
for reference at  the place where the sentence of imprisonment or transportation 
may be carried into effect. 

V. If 



ACT No. VIII  OF 1863. 

V. If any Officer in charge of a Jail shall entertain any doubt as to the 
legality of any warrant sent to him for execution under 

Procedure uf Officer 
in charge of Jail if he this Act, 01' as to the competency of the person or persons 
doubt the legality of 
any warrant sent to bim whose official seal and signature m y  be a&ed thereto to 

, . for execution. pass the sentence and issue such warrant, such Officer shall 
refer the matter to the Government to which he is subject, by whose order 
on the case such Officer and all other public Officers shall be guided as to the 
future disposal of the prisonei.. Pending any such reference, the prisoner shall 
be detained in such manner andwith such restrictions or mitigations as may 
be specified in the warrant. 

VI. The provisions of the existing Acts and Regulations, and all other 
Provisions ofexisting rules in force for the treatment and security of prisoners 

Acts, &c., relating to the 
treatment and security confined in the said Jails, shall apply and be of equal force 
of prisoners genera1ly3to an& effect in the case of prisoners codned thereh mder apply to prisoners con- 
fined under this Act. this Act as in the case of other prisoners confined thereiu, 


